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vkns'k@ ORDER 

 
PER: VIKRAM SINGH YADAV, A.M. 

 

This is an appeal filed by the assessee against the order of ld. CIT(A)-1, 

Jaipur dated 29.06.2018 for A.Y. 2014-15 wherein the appeal of the assessee 

arising out of order passed by the DCIT, Circle-3, Jaipur u/s 271(1)(b) of I.T. 

Act was dismissed at the admission stage as there was delay in filing of the 

appeal by the assessee.     

 

2.  Heard both the parties and purused the material available on record.  

 

3. It is admitted position that penalty order u/s 271(1)(b) which was issued 

on 12.08.2016 was served on the assessee. However, the assessee had lost the 

said order. Thereafter, the assessee had moved an application seeking certified 

copy of the order on 25.11.2016. Thereafter, the certified copy of the penalty 

order was supplied to the assessee on 03.05.2017 and thereafter, the assessee 
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preferred the appeal with the ld. CIT(A) on 19.05.2017.  It is thus noted that 

for the period starting 15.11.2016 to 03.05.2017 for the reasons based known 

to the Revenue, the assessee was not supplied a certified copy of the order.  

The assessee’s letter to AO dated 25.11.2016 was brought to our notice 

wherein we find that the asseesee has requested for certified copy of the order.  

Therefore, it would be reasonable to exclude the said period while determining 

the period of delay which has happened in filing the appeal before the ld. 

CIT(A) as no fault lies with the assessee. Further, it is noted that once certified 

copy of the order was served on the assessee on 03.05.2007, the assessee has 

filed the appeal on 19.05.2017.  

 

4. In light of above, we are of the view that the assessee has got a 

reasonable basis for seeking condonation of delay in filing the appeal before 

the ld. CIT(A).  In view of the same and in the interest of justice, we hereby 

condoned the delay and the matter is set aside to the file of ld. CIT(A) to 

decide the same on merit after giving reasonable opportunity to the assessee.  

 

In the result, appeal of the assessee is allowed for statistical purposes.   

 

Pronounced in the Open Court on  06/12/2018. 

 
          Sd/-                                                  Sd/-                                                
    ¼fot; iky jko½               ¼foØe flag ;kno½ 
  (Vijay Pal Rao)         (Vikram Singh Yadav) 

U;kf;d lnL;@Judicial Member     ys[kk lnL;@Accountant Member 

   
Tk;iqj@Jaipur   

fnukad@Dated:-   06/12/2018 
*Ganesh Kr. 
vkns'k dh izfrfyfi vxzsf’kr@Copy of the order forwarded to: 
1. vihykFkhZ@The Appellant- Kumar Vikalp, Jaipur 

2. izR;FkhZ@ The Respondent- DCIT, Circle-3, Jaipur 

3. vk;dj vk;qDr@ CIT 
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4. vk;dj vk;qDr@ CIT(A) 

5. foHkkxh; izfrfuf/k] vk;dj vihyh; vf/kdj.k] t;iqj@DR, ITAT, Jaipur. 
6. xkMZ QkbZy@ Guard File {ITA No. 936/JP/2018} 

 

             vkns'kkuqlkj@ By order, 
                 

    lgk;d iathdkj@Asst. Registrar



 


